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No. 2842] NEW DELHI, TUESDAY, JULY 1, 2025/ASHADHA 10, 1947
s TREgT S TSHR JAT9F
¢ faeeft, 1 9eE, 2025

FT.3M. 2909(37).—Fea 1T TLHTT o, TET TTHT Afarfaaw, 1956 (1956 1 48) (orer =oH =+
THTA 3h ATAHAT Fgl TAT g) I g7 3F il TR (1) F FhT THT T T2 T TLHT F q5F
aRagd 3T TSHE HATAd i ATTLAAT F&AT F1.3AT. 1974-E arir@ 01/05/2025, ST AR & TSI,
FETTLT, 9T 11, Gve 3, IUGE (ii) T TRTiora st T2 o, GTT TSTEATH TST F F(AT forel | TP ST
Tt -23 % .Y, 96.00 & .57, 109.00 TF F S[AUS 9T g o Usg oS & HHTI, LA, Taed 3T
TATAT o o0 3T ATAAT | IUTEG ALAT | AT I FT 17 FeeA 3 S0 10 Al =09 67 ofF ;

AT I ATAAT FT HIL I<h ATATHIT AT &7 3F T ITLTT (3) F eI A "06.06.2025 "
T "R 3T S SRA U T § TR AT AT 9T

ST TETH TTEERTT &l G7T 3-T & dgd M A9 ITH g5 &, o 9¥ fF=w o @ § &
IEET 3= w9 | e R @,

ST AT TN o 3<h AT AT T 1T 3T sl STETT (1) F ATHALT H, Feal T TLHL Hl ATAT
o g ;
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Ad: A, Feald TLRTT, TAT TTIEHTT T I A 9T BT T 92 37 I Ata=aw £ amr 39
T ITETT (1) FTT Y& ARIT FT TN Fd g0, Tg HATIUT FXdl & [ I Al § [Aeg i F7
TAT<h TSI o oI STSie 36T ST AT T ;
ST T, Feal T TLHIT, I SATAHIT Al g7 3T ol ST (2) o ATEL § T A0 FHedl g o
TH ATAGAAT 6 TSI | THF 9, I AqLAT H (A (aE G T FAeen i § G g6 e ieds &9
q e qve ® i g srosft o
AT

TISTEAT TTSF o FLreAl forel § TP oA 9T -23 F .47, 96.00 & 3.7, 109.00 F forw s iy
ST ATAT HLAAT Higd AT HLAAT Tgd Fawor|

TS T ATH: TS IEEEIGIGHE T

HAH
&7

AT AT

R ER

T A phe

S T SARA
(FFATH)

s Raas et

"

1

2

5

6

ATHH T ATH: AT

T FT qH: FAM

1 1109/2 0.0235395|| 1.7Fer 3T Tat Tz FAT

fREaT-43/84, 2. ¥ AT
T TTHSH AT FEe-
79/680,3. AT T Freiit
f2eaT 1/3 91 38 @rde
feedT-1/4 (Boet AHTS2) 4.
f2aT-79/476, 5. Hiew fig
oo FherT fgear -1/3
1,739 TET I I978 FATL
2TaT1-43/84, 2. FETT ATA
T ST AT TZET-
79/680,3. AT T Feher<r
f2eaT 1/3 9. 38 @rde
TET-1/4 (T SFT32) 4.
farsts féig T Feam fig
Be1-79/476 5. Wigw &g
o= TeRerT e -1/3

2 1109/2 0.0322048
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e T ATH: AEHSTI

3

236

et 0.0486959

1. FSraes = woeraw fger
1/16 ,2. TS T THLET
=& T -1/16 ,3. 908"
T TGeT -1/4, 4. BFE
Heor BF T -1/12, 5. U T
erav f2eET-1/16 , 6.
e O off lREar-1/4,7.
orifa ot THeraw f2eaT-1/16,
8. Tt T Haer fFear 1/12,
9. LT TAT HGeT
FeET1/12

245

IGIEE] 0.0274725

1. == 7 Ty Bear
1/16 ,2. FITST T THIAET
&7 -1/16 ,3. 978" 7
T ToFT -1/4, 4. A
Ao IBEAT -1/12, 5. g 0=
THerEY BeET-1/16 , 6.
e O A Bear-1/4,7.
oTife ot THera fBedT-1/16,
8. T T Haer fFear 1/12,
9. LTI TAT TGeT
fRer1/12

246/585

GIEG 0.0363413

1. e = werae {e
1/16 ,2. FIST [ THLET
=¥ T -1/16 ,3. 978" T
AT T5eT -1/4, 4. AFE
T IREAT -1/12, 5. g 0=
were f2EAT-1/16 , 6.
e O A Bear-1/4,7.
oTife ot THera fBeET-1/16,
8. Tt T Haer fFear 1/12,
9. LT AT HGeT
freT1/12
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6 247 EEi IGIEE] 0.0443104|| 1. vz = woeraw {gear
1/16 ,2. ST T THIET
BeaT -1/16 ,3. 978
T e -1/4, 4. e
A9 BFT -1/12, 5. T T
were fgeaT-1/16 , 6.
THET O A Bear-1/4,7.
orifa ot THeraw f2ear-1/16,
8. AT T waer 7w 1/12,
9. LT AT WGeT
fReT1/12

Total| 0.2125644

[®T. /. RW/JAI/RJ/CE-RO/NH-12012/2021-22/01/3D]
g T, fAesrs

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 1st July, 2025

S.0. 2909(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport and
Highways, 1974-E Dated: 01/05/2025, published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section
(i) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter referred to
as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule annexed to
the said notification for construction of two lane paved shoulder, Maintenance, management and operation of National
Highway No. 23 in the stretch of land from Km. 96.00 to Km. 109.00 in the district of KARAULI in the state of
RAJASTHAN.

And whereas the substance of the said notification has been published in “The Indian Express” and “Rastradoot”
both dated 06.06.2025; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;
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And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH-23 in the stretch of land
from Km. 96.00 to Km. 109.00 in the district of KARAULI in the state of RAJASTHAN.

State: RAJASTHAN

District: KARAULI

SI. No.

Survey/Plot
Number

Type of Land

Nature of
Land

Area
(in Hectares)

Name of Land
Owner/Interested Person

1

2

4

5

6

Taluk: Sapotra

Village: Kurgaon

1

1109/2

Private

Irrigated

0.0235395

1.Kuntesh Devi W/o
Devendra Kumar Share-
43/84 2. Kedar Lal son Ramyji
Lal Share-79/680,3. Babu S/o
Kishori Share 1/3 Sa. Deh
Account Holder Share-1/4
(Full Account) 4. Vijendra
Singh S/o Kalyan Singh
Share-79/476 5. Mohar Singh
S/o Kishori Share -1/3

1109/2

Private

Irrigated

0.0322048

1.Kuntesh Devi W/o
Devendra Kumar Share-
43/84 2. Kedar Lal son Ramyji
Lal Share-79/680,3. Babu S/o
Kishori Share 1/3 Sa. Deh
Account Holder Share-1/4
(Full Account) 4. Vijendra
Singh S/o Kalyan Singh
Share-79/476 5. Mohar Singh
S/o Kishori Share -1/3

Village: Mahmadpur

3

236

Private

Irrigated

0.0486959

1. Jitendra S/o Rameshbar
Share 1/16 ,2. Neeraj S/o
Rameshbar Share -1/16 ,3.
Parasram S/o Shri Share -1/4,
4. Vikas S/o Mahesh Share -
1/12, 5. Bhupendra S/o
Rameshbar Share-1/16 , 6.
Ramrup S/o Shri Share-1/4,7.
Shanti W/o Rameshbar
Share-1/16, 8. Sunil S/o
Mahesh Share 1/12, 9.
Surgyanni W/o Mahesh
Sharel/12




THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

245 Private Irrigated 0.0274725 || 1.Jitendra S/o Rameshbar
Share 1/16 ,2. Neeraj S/o
Rameshbar Share -1/16 ,3.
Parasram S/o Shri Share -1/4,
4. Vikas S/o Mahesh Share -
1/12, 5. Bhupendra S/o
Rameshbar Share-1/16 , 6.
Ramrup S/o Shri Share-1/4,7.
Shanti W/o Rameshbar
Share-1/16, 8. Sunil S/o
Mahesh Share 1/12, 9.
Surgyanni W/o Mahesh
Sharel/12

246/585 Private Irrigated 0.0363413 || 1. Jitendra S/o Rameshbar
Share 1/16 ,2. Neeraj S/o
Rameshbar Share -1/16 ,3.
Parasram S/o Shri Share -1/4,
4. Vikas S/o Mahesh Share -
1/12, 5. Bhupendra S/o
Rameshbar Share-1/16 , 6.
Ramrup S/o Shri Share-1/4,7.
Shanti W/o Rameshbar
Share-1/16, 8. Sunil S/o
Mahesh Share 1/12, 9.
Surgyanni W/o Mahesh
Sharel/12

247 Private Irrigated 0.0443104 || 1.Jitendra S/o Rameshbar
Share 1/16 ,2. Neeraj S/o
Rameshbar Share -1/16 ,3.
Parasram S/o Shri Share -1/4,
4. Vikas S/o Mahesh Share -
1/12, 5. Bhupendra S/o
Rameshbar Share-1/16 , 6.
Ramrup S/o Shri Share-1/4,7.
Shanti W/o Rameshbar
Share-1/16, 8. Sunil S/o
Mahesh Share 1/12, 9.
Surgyanni W/o Mahesh
Sharel/12

Total 0.2125644

[F. No. RW/JAI/RI/CE-RO/NH-12012/2021-22/01/3D]
SHAIKH AMINKHAN, Director
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